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CENTRAL A]MINISTRATIVE TRIBUNAL, GU1AHATI BEECH. 

original Application No. 115 of 1998. 

Date of Order : This the 17th Day of Decernber.1999. 

The Hon'ble Mr justice D.N.13arUah,ViCe_Cham 1 1 

Sri Nilmani chakra}DOrty, 
Assistant Surveyor of Works (Civil) 
Office of the Executive Engineer(Civil) 
Civil Construction Wing, 
All India Radio,. 
TarUfl.Nagar, GuwahatiS. 

By Advocate Sri A. Ahmed. 

- Versus - 

Union of India & ors. 

• Applicant. 

Respondents. 

By Advocate Sri B.S.BaSUmatarY, Addl.C.G.S.C. 

ORDEa 

B7RUAH j.(V.C) 

The applicant is an employee of the All India Radio, 

Civil Construction Wing. He belongs to Calcutta. He was 

transferred to the North Eastern Region and worked in 

Nagaland and the reafter in Guwahati since 1988. AS per the 

Annexure-1 office Memorandum dated 14.12.1983 on completion 

of 3 years in the North Eastern Region an employee is 

entitled to get a place of his choice posting. According 

to the applicant this was denied to him. He was kept in 

this region for about 11 years. In 1997 insteadOf trans-."  

ferring hin out of North Eastern Region he was transferred 

to Itaflagar. He submitted representation but the same has 

not yet been disposed of. Hence the present application. 

2 • 	In due course the respondents have entered appearanCe 

and filed written statement.. In the written statement the 

respondents have taken a rondthat the appliCaflt did 

contd.. 2 
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not exercise his option indicating the choice place of 

posting. 1 feel this is too techriical.esides,after the 

order of transfer from Guwahati to Itanagar the applicant 

submitted a representation seeking his transfer to Calcutta, 

his original place of posting. In spite of that also the 

applicant was not given his choice place of posting. It 

is really surprising that on such technical ground the 

respondents denled the right which the Government of India 

confers on an employee by Office Memorandum dated 14.12.1983. 

Be that as it may, I dispose of this application with 

direction to the respondents to consider the prayer of the 

applicant and the applicant may give 3 places of his choice 

to the respondents within 15 days from today and on receipt 

of the same the respondents shall try to give the first 

place of posting,if possible, otherwise consider the other 

two. This must be done within one month from the date of 

receipt of the representation. 

The application is disposed of. No order as to costs. 

D.N.B1RUAH ) 
VICE CHAIRMAN 


